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of the Government that while reply-
ing the questions in the Rajya Sabha,
they should be precise and they should
give true information and not mislead
the House,

SArRDAR SWARAN SINGH: I am
very sorry that the hon, Member has
put it in that form. I would like to
clarify what 1 said. What 1 said
was that we knew thal Rev, Michael
Scott had gistributed certain papers
criticising certain happenings there in
Nagaland. I never said that any hos-
lile Nagas were here and T go not
see how

SHrR1 G, MURAHARI: That was the

question,
Sarpar SWARAN SINGH: If that
was the question, then 1 say that

there were no Naga hostiles who had
come here.

Mgr. CHAIRMAN: I am glad the
Minister has clarifieq the position.

AN HoN. MEMBER: You had bet-
ter have proper consultation,

II. DISTURBANCES IN THE ALIGARH
MustiM UNIVERSITY CAMPUS

SHrr A. D, MANI (Madhya Pra-
desh): Sir, T beg to call the atten-
tion of the Minister of Education to
the disturbances in the Aligarh Mus-
lim University Campus on April 25,
1965.

Tue MINISTER or EDUCATION
(SHrT M. C. CHacLa): On the 25th
April, 1965, disturbances took place
in the Aligarh Muslim TUniversity
campus in which several persons, in-
cluding the Vice-Chancellor, receiv-
ed injuries. The disturbances were
ostensibly the result of an agitation
on the part of a section of the stu-
dents of the University apainst the
decizsion of the Academic Council
taken at its meeting held on the 12th
April, 1965 to the effect that for pur-
poses of admission to the Faculty of
Engineering anq Technology the ratio
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of internal to external gtudents should
ordinarily be 50 : 50. Prior to 1963,
50 per cent. of the seats in the Faculty
were reserved for interna] students.
However, in that year, the University
raised the percentage from 50 to 75
per cent, and during the years 1963

and 1964 admissions were made on
this basis.

272

In its report submitied in December,
1960 the Enquiry Committee appoint-
ed by the University hag discussed
the question of admission {p profes-
sional colleges as follows:

“The establishment of an Engi-
neering College has been made pos-
sible by large State grants. The
nation is interested in ensuring that
high standards are reached by those
who elect to join the professional
courses. The claims of the Univer-
sity to regulate its admission policy
have always to be balanced with the
country’s requirements for highly
skilled specialists in the various
technical fields, This objective may
be achieved by continuing to allow
to the University the right to re-
serve 50 per cent, of the seats in
any year for its first and high second
clasg students. Obviouslv in pur-
suing this policy, the University
cannot and should not discriminate
between its Muslim and non-Mus-
lim students. It is, however. rea-
sonable to assume that of the 50 per
cent. Aligarh students a good pro-
portion would come from the Mus-
lim community 2,

The high protective wall of 73 per
cent. reservation raised by the Uni-
versity in 1063 militateq against the
basic characteristics of a university as
an academic institution and also
against the all-Tndia character of the
university which as a result of two
vears of operation of this rule was
becoming singularly regional and in-
hred. The general opinion in the
| University was that the standards
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were deteriorating. On the recom-
mendations of the Admissions Com-
mittee therefore the Academic Coun-
cil of the University took the decision
on the 12th April, 1965 to maintain
ordinarily the ratio of 50 : 50 in the
matter of admissions to the Faculty
of Engineering and Technology bet-
ween internal and external students.

A section of the students of the Uni-
versity strongly resented the decision
of Academic Council. Against the
advice of the Executive Committee
of the Union, some 300 or 400 stu-
dents constituted themselves into a
General Body meeting and appointed
a Committee of Action to agitate
against decision of the Academic
Council. This section of the students
took out processions and staged, de-
monstrations beginning on the 19th
April, 1965.

(Ol s

The Vice-Chancellor was out of
Aligarh when the agitation started.
On his return to Aligarh on the 21st
April, in consultation with his collea-
gues, he decided to meet the Executive
Committee of the Union to explain to
the students how, in practice, the term
‘ordinarily’ in the resolution passed by
the Academic Council would be made
to apply. He said that the students
had little to fear and that the term
was meant to cover a gradual process
of change. The University would
exercise its discretion in regulating
admissions every year in terms of the
decision of the Academic Council
which permitted such discretion. In
taking the decision, the Academic
Council was merely honouring the
commitment which the University
had made in accepting the relevant
recommendation of the FEnquiry Com-
mittee and which was also in line
with the past practice of the Univer-
sity. The Vice-Chancellor conveyed
to the students his disapproval of
their agitational approach had advised
them against demonstrations of any
kind. He also promised that the re-

[ RAJYA SABHA ]

matters of urgent
public importance
solution passed by the students against
the change of rules woulg be brought
to the notice of the Executive Counecil.
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In spite of the explanations given
by the Vice-Chancellor and other
offi.ers of the University a section
of the students continued fo take out
processions and it staged demonstra-
tions. On the 25th April, the Univer-
sity Court met to conduct elections to
the University offices. A crowd of
about 1500 students collected outside
the  building where the Court
meeting was being held ang started
shouting slogans. The students were
armed with brickbats, lathis and
empty bottles and demanded that the
University Court should immediately
rescind the decision of the Academic
Council. Some officers and teachers
of the University present at the meet-
ing came out and tried to persuade the
students to disperse. At first, the
students left but, soon after, came
back and started throwing stones and
bottleg through the windows and doors
of the hall where the meeting was
taking place. When the violent be-
haviour on the part of the students
continued unabateq and the situation
showed signs of deterioration the
University authorities decided to call
for police assistance.

The mob continued their violent be-
haviour and started throwing brick-
bats even at the police as a result of
which some of the members of the
police received injuries. As there
was an imminent danger of the mob
overpowering the police party,  three
rounds were fired by the police in
self-defence, resulting in injuries to
two students. Thereafter, the stu-
dents disperseq for a whole, but
again collected ang questioned the
presence of the police and their au-
thority to enter the University. Brick-
batting was also started again. Some
of the students, then forcibly enter-
ed the hall where the Court meet-
fnT was being held ang started beat-
ing up the members of the University
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Court and the staff there. The Vice-
Chancellor was geverely assaulted and
received a number of injuries. It is,
however, worth mentioning thag two
students protected the Vice-Chan-
cellor from further injuries at great
personal risk to themselves.

On the 28th April, 1965, the Vice-
Chancellor was removeg to Delhi for
treatment in a nursing home where
he is progressing. As regards the re-
ported resignation of the Vice-Chan-
cellor, the President in his capacity as
Visitor ot the University has not re-
ceived any letter of resignation so
far.

Necessary precautionary measures
have been taken to prevent any fur-
ther violation of law and order. A
few students have been arresteg by
the local authorities. Intensive pat-
rolling is being done and the situation
is under conirol. The University has
been closeq until restoration of nor-
mal conditions.

It is clear from the report of the
Vice-Chancellor that although out-
wardly the agitation appeared to be
against the change proposed in the
rules of admission it was in reality
directeg against him, personally, be-
causes of his broad and nationalistic
approach to the problems of the Uni-
versily. It would also appear that
the disturbance was not a mere
sporadic event; it was too well or
ganised for that. The Government of
U.P. is making a thorough probe into
the matter to ascertain the root-cause
of the trouble. I woulg like to a3-
sure the House that the Government
will take all possible measures to en-
sure that the University conforms in
its organisation ang its activities to
the highest standards expected of a
national in-titution of higher learn-

ing,

Surr A. D. MANT: May I ask the
Minister whether it iz not a that
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an effigy of the Vice-Chancellor
packed with hockey sticks, soda water
bottles, ete. was taken round the
University Campus and whether this
did not show that the attack was pre-
planned? I would like to ask the

- Minister whether the University dis-

trict authorities had not failed to as-
gsess the gravity of the situation and
to take precautionary measures gainst
the disturbances?

Surt M. C. CHAGLA: I have no
doubt in my mind that the attack was
preplanned. From Qctober last, cer-
tain pamphlets were jssued attacking
the Vice-Chancellor and it is amazing
that neither the Vice-Chancellor nor
the U.P. Government, nor the Minis-
try here nor the Central Government
knew anything of these publications.
It is a sad lapse on the part of our in-
telligence service that nothing  was
known about these pamphlets. It
was g pre-arranged attack. It was not
sporadic, as I have gaid, and T am
investigating into the matter, as to
how it is that when' these pamphlets
were being issued from day to day,
nobody drew the attention of the
Vice-Chancellor or the authorities
here to his fact.

Suri P, N. SAPRU (Uttar Pradesh):
Sir . . .

Mr. CHAIRMAN: The question
stands in the name of certain persons
and after they have asked questions,
I will come to you.

Surt A. D. MANI: According to the
newspaper tTeports, the Vice-Chan-
cellor was carried by the students and
forced to sign a letter of resignation.
The Minister said that the President
has not received any guch letter of
resignation. Did the Government
enquire from the Vice-Chancellor,
when he came to Delhi, whether the
students forced him to sign the resig-
nation letter and, it so, somebody must
be having” the resignation letter
among the students?

Surr M. C. CHAGLA: This letter I
got only the day before yesterdav.
Unfortunately, I was in the hospital
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and so was he; otherwise I would
have gone there and seen him but he

has stated— I hope you will permit
me.
Surr A. D. MANI: You read the

letter,

SHrr M. C. CHAGLA: I will read
the last paragraph. This is what he
says, This is a long letter but as
the question is with regard to the re-
signation, I wil] read what he says
about that. It says:

“For, far more important than the
question of the physical or gpiritual
injury sustained by me is the ues-
tlon of the continuing existence in

the Muslim University of a  well-
entrenched minority of men with
possible  ramifications in Aligarn

town and elsewhere, who are more
than merely communal and have
deeply reactionary and fascist lean-
ings.

[ am sorry, I am reading something
else.

1
- B

Surr BHUPESH GUPTA
Bengal) : This is alsp useful.

(West

Sarr M. C. CHAGLA: This is of
ecourse important,

“T left a distinguished career of
service to my country to take up
my duties at Aligarh, hoping te
serve my community in a national
context and for high academic aims.
T have never touched dirt in my
life, and I do not wish to go where,
evidently I am not wanted. In any
case I can do nothing there—no-
body can—under the constitution as
it exists. Under the circumstances,
I seek your permission to place my
resignation in the hands of the Pre-
sident of India as Visitor.”

I have requested the Vice-Chance-
lor that he must go back to Aligarh
and have given him my assurance that
the Government will strengthen his
hands and do everything possible to
see that this communal, reactionary
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element is removed from the Aligarh
University.
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Sart M. P. BHARGAVA (Uttar
Pradesh): May I know, Sir, from the
hon. Minister whether he has tried to
get a report from one of the hon.
Members of this House who happened
to be present in the Court meeting
and, if so, whether he has come to
know that there are some elements in
the Court itself who are responsible
for all the disturbances which have
taken place in the Aigarh University?

Smrr M, C. CHAGLA: Yes, Sir, I
have had talks even when I was in
hospital with people who were pre-
sent in that Court meeting and tune
picture disclosed is a very distressing
one, and I give the assurance to this
House, as I gave to the other ouse
yesterday, that I am absolutely deter-
mined to see that this section is era-
dicated from Aligarh.

Pror. B. N. PRASAD (Nominated):
Sir, when the hon. Minister for Edu-
cation seems to be fully satisfied with
the prima facie nature of the case,
may we know what steps he is going
to take immediately to remove the un-
desirable elements from Aligarh?

Surr M. P. BHARGAVA: That he
has said already.

Pror. B. N. PRASAD: Shall I pro-
ceed, Sir, It is not my object to sug-
gest to him any particular type of
steps, but from his statement made in
the Lok Sabha T understand that he
hag entrusted this matter to the U.P.
Government. My point was simply
this, Sir, that if a matter like this is
left to the U.P. Government to  in-
quire into, it may take a long time
for the U.P. Government to complete
the inquiry and report, and when the
hon. Minister is satisfied with the real
thing behind that incident, is it not
desirable that he should himself set in
motion some sort of inquiry, or what-
ever he may like to do to set things

right?
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Surt M, C. CHAGLA: May I  ex-
plain the position? This ijs a law
and order situation and primarily it
is the responsibility of the U.P.
Government and I felt that it was not
right that a  preliminary inquiry
shot'd be started from the Centre, as
the U.P. Governmeni had instituted a
probe. But if I am not satisfied with
the probe or the inquiry, I assure this
House, as I did the other House, that
I wil] take action to see that the
Centre inslitutes a proper probe, if
necessary through the C.B.I. Apart
from that I am in touch with the Vice-
Chancellor to find out what immediate
steps I can take in Aligarh itself
with regard to the improvement of
the situation, see whether those who
are known to be privy to this attack
cannot be removed, whether if nece-
ssary, the constitution should not be
suspended and am Ordinance passed.
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sy Qo dto FTTEY @ @A ST,
7 ug 99 A9 & fF agwl q S«
e BT #7 @ §IR & YW qrdm
FT S WEWA o, TUHT AHFE FE
faeft fer 1 wAGTT FT Tl AT, Tfew
ATEA-FGAL F1 T & AT FT 47 7
7 qiw w: gz ik A 93 A f%
fik, AfFa o=% IT 9T A A
FW W A1 qg W 99 T ] fw o«
aeq AMAT F FIC AT gHAr
g & ar, A 1 § §o Ay, fan
gfrafedr & wrargq-aiaay #X
feer wfva §, @3 @3 @y W®
o1 FE F Fo AFA A AEH ATGAL HY
we gy &1 7 @ ITH F AL @
¥ fawear ¥ A AT F{EAL T
Fifaerr gua & fa¥ ®r fagr °?
& g ot s gan § B 7 @
w1 freean fear man &, Az fwafady
F frdy Mwax & fEars @it @ &
et e F faomd weft aF  #rE
FRIE T AL 7 A% g 7

Surr M. C. CHAGLA: Well Sir, my
hon. friend is quite right. An attempt
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was made on the life of the Vice-

Chancellor and they actually brought
a coffin there and it was really a mira-
culous esacpe for him. I have got
his letter. It is very gruescme, the
way he wag attacked; but for those
two students and the Assistant Re-
gistrar he would have been a dead
man today. The other extraordi-
nary thing into which I am equiring
is that, although the police came there,
it never entered the room where the
meeting of the Court was heing held
to protect the Vice-Chancellor, and
at the instance of some member of the
staff, about which also I am enquiring,
the police was asked to go away, with
the result that this attack tock place
on the Vice-Chancellor., It is most
amazing that the police should have
listened tg this member of the stafl
and left the place instead of going in-

side and protecting the Vice-Chan-
cellor.

Corn. B. H, ZAIDI (Uttar DPradesh):
There js one point which has not been
clarified in the statement made by
the hon. Minister. Is it true, Sir,
that among the members of the action
committee, as well as the mob which
staged the disturbances on the 25th
students were drawn ‘from all com-
munities? Also I  woulg like to
know whether among the students
who had been arrested by the police
and are in the lock-up, there are
students belonging to different com-
munities, and not ony one communi-
ty. The secong thing which requires
clarification in the light of the re-
marks that have fallen from the lips
of one hon. Member is regarding the
Pro-Vice-Chancellor, Is it irue that
the Pro Vice-Chancellor stood by the
side of the Vice-Chancellor and was
hurt and received a number of injuri-
es, that he stood there till he was
bodily removed by a number of stu-
dents and locked up in another room?

Surt M. C. CHAGLA: Answering
the second question first, the Pro~
Vice-Chancellor did receive injuries-
He came to see me. Ang thse in
juries were received while he was
there trying to protect the Vice-
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Chancellor. With regard to the first
in order tg give this a non-commun-
a] complexion, the action committee
had got hold of two students, one
from Jammu, a notorious character,
and another from somewhere else.
But when I say that this agitation
was communal, I want this to  be
clearly understood. It was not com-
munal in the sense of ity being dire-
cted against non-Muslims. It was
communal in the gsense that it was
directed against the Vice-Chancellor,
whgo was himself a nationalist and who
wanted to have secular standards set
up in Aligarh, and this section did not

like the Vice-Chancellor with his
broad, national liberal outlook, It
But to

was communal in that sense.
give it a complexion that it was non-
communal and had merely something
to do with academic questions, one
or two Hindu studenig were also in-
cluded—one from Jammu and the
other, I think, from UWP.—and were
members of this action committee.
This is the information I have.

Mgr. CHAIRMAN: Do you want to
put any questions, Diwan Chaman

Lall. Your name is also in the list.

Dywan CHAMAN LALL (Pun-
jab): I do not want to ask any more

questions,

PanpiT S. 8. N. TANKHA  (Uttar
Pradesh): Sir, I would like to know
from the Education Minister if he
has received any report from the U.P.
Government regarding this incident
and about the arrests and other
things which are now taking place
under the direction of the U.P. Gov-
ernment.

SHrt M, C, CHAGLA: I have re-
ceived a report from the UP. Gov-
ernment—a short report; it is purely
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a8 factual report and it says that a
magisterial inquiry is being held, but
it does not throw much light on the
subject; it does not carry the matter

any further than what I have said in
my statement.

382

matters of urgent
public imporiance

Sunr ARJUN ARORA (Uttar Pra-
desh): May I know whether the Gov-
ernment has received any reports
about the role of the Registrar of the
University in the ugly incidents and
also about the role of the Dean of
Faculty of Law and unfortunately
alsp of an ex-Judge, Mr. Bashir Syed,
who 1s the Visitor’s that js the Gov-
ernment of India’s, nominee on the
Court? May I know whether the
Government has receiveq any reports
about the conduct and role of these
three gentlemen?

Suri M. C. CHAGLA: Well, Sir, the
House will agree with me that it is
very difficult for me to mention the
names of specific members of the
staff and members of the Court who
did not play the part worthy of them.
But again I assure the House that a
pProper enquiry will be instituted and
slern action will be taken against
every member of the staff who is
proveq to have been a party to this
attack against the Vice-Chancellor,

Serr P, N. SAPRU: Mr. Chairman,
I happened to be present on the day
this incident took place. I was there
for two days, 1 happened to be there
in Aligarh on the 24th and the 25th.
Firstly, I will refer to the incident on
the 24. Op that day, we had a meet-
ing of the Executive Council where
the question of admissions was raised
by the Vice~-Chancellor in his very
able speech and he pointed out how
75 per cent would lower the standard
and saig that he was going to have
ordinarily 50:50. Then there was a
counter-view presented by another
member of the Council and I replied
to him as the only member of the
Enquiry Committee present and I
was one of those who had been res-
ponsible for drafting some parts of
the Report. I wanted to make it
clear that we had suggested 50:50 and
that the Universiy had accepted this
ratio and we had been assured of this
fact by Dr, Shrimali in Parliament.
Therefore, I had a feeling in my mind
that the question would be raised in
the Court the following day. I knew
it, people were coming and going.
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But I cannot say that I anticipated all
these disturbances, After the Court
met, we had the usual recitation from
the Koran and had a condolence re-
solution passed on Sheikh Abdullah,
not Sheikh Abdullah of Kashmir, but
the founder of the Girl’s College, a
highly respected figure in
Then we hag a contest between two
equally good men. (Interruptions)
Let me continue, please. And the
Vice-Chancellor made it clear that he
would not vote, that he would remain
neutral. When the voting was com-
plete, these studentg appeared and I
found a procession of the students
marching outside. I thought that
they woulg disperse agfter the demons-
tration. But suddenly, they started
attacking and throwing brickbats in-
to the hall. And I was myself saved
by two prominent members of the
Court, Mr, Attiqulla Khan of Allaha-
bad and My, Hyder. I shall never
forget my debt of gratitude to them.
Major General Habibullah wag active
doing his very best to set things
right. 1 was taken to the Syed
Ahmad Hostel and sat there, I had a
talk with g few students.

(Interruptions)

Mr. CHAIRMAN: Mr. Sapru, I
would be very happy if you relate
something important and pertinent.

Surr P. N. SAPRU: What 1 wanted
to say was that I came back with the
firm conviction that there was a deter-
mined effort to assassinate the Vice-
Chancellor, and I had not the slighest
doubt in my mind that this agitation
about 75 per cent, was only a camo-
ufiage. They wanted to kill the Vice-
Chancellor. He was there objecting,
and it was miracle that he survived.
Ang I must also pay a tribute to
some members of the staff who re-
ceived severe injuries, especially Al-
lama Sarocr. Ang I would say that
the Pro-Vice-Chancellor stood by the
Vice-Chancellor; he received injuries.
1t is a mistake to identify him with
th» Registrar or any other member of
the Court. .
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I want to make this statement.

Well, I do not think that this unneces-
sary dragging of his name would be
right. (Interruptions) 1 want some
very severe action to be taken against
the offenders. I think that what we
want is a thorough probe by the CID
into the affairs of this incident and it
is only after the CID probe is over
that 1t will necessary for you to con-
sider whether any change in the con-
stitution ijs  necessary, I do not
think that now is the time for it. And
the Vice-Chancellor must not be al-
lowed to go; he must be there; he

must be made to continue. He is a
man of outstanding ability and
stature.

Surr M. RUTHNASWAMY (Mad-
ras): May I suggest to the Minister of
Education that in fairness to  the
Vice-Chancellor whom he has called
upon to go and resume his post and
in fairness to any future Vice-Chan-
cellors of similar viewg and charac-
ter, he should take steps to improve
the organisation of the University and
alsp its atmosphere before he calls
upon the present Vice-Chancellor or
any future Vice-Chancellor to take
up the responsibilities of that post in
the Aligarh University?

Mgr. CHAIRMAN: Prof. Lal.

Surr M, C. CHAGLA: I asked the
present Vice-Chancellor to interrupt
his diplomatic career to come to Ali-
garh; I told him that it was a chal-
lenge and he must go and make this
University a model University. He ac~
cepied my invitation. 1 really {feel
very sorry that he should have suffer-
ed 5o terribly at the hands of these—
what shall T call them—barbarians. I
will see to it that he goes back and
he gets every protection.

Pror. M. B. LAL (Uttar Pradesh):
Sir,

Mer. CHAIRMAN: You did not get
up.

Pror. M. B. LAL: He was replying.
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MRr. CHAIRMAN: I thought
did not stand up.

Pror. M. B, LAL: When the Edu-
cation Minister was speaking, I could
not stand up. I wish to ask three

Questions. Firstly, is it not a fact
that the Registrar of the Univer-
sity asked the police to vacate

the Campus of the Aligarh University,
saying that they would manage the
affair themselves and that zt the re-
quest or at the order of the Registrar
the police withdrew?

The second question that I wish
to ask is whether it is not 4 fact that
while the Assistang Registrar, Mr.
George, stood valiantly by the side of
the Vice-Chancellor and remained
with him till the end, the Registrar

was nowhere to be found near the
Vice-Chancellor?

The third question that I wish to
ask is whether it iy not 3 fact that
while the students raised the slogan
“Vice-Chancellor murdabad”, they also
raised the slogan “Yusuf Hussain, our
Vice-Chancellor”? Does that not in-

dicate the character of the agitation
to some extent?

AN. Hon. MEMBER: Who is he?

Pror. M. B. LAL: The present Pro-
Vice-Chancellor. They raised the
slogan ‘“Yusuf Hussain, our Vice-
Chancellor”.

[THE DEPUTY CHAIRMAN in the Chair]

The third thing I would like to ask
is ...

Aw Hon. MEMBER: It {5 the fourth.

Pror. M. B. LAL: All right, The
fourth thing I would like {g ask is
this.  While the Pro-Vice-Chancellor
says that the disturbances started and
the Vice-Chancellor and the Profes-
Sors were beaten afler the police en-
tered the campugs and in the name of
self-defence they fired, Professors
who were beaten state that the dis-
turbance had starteq much before the
police entered and that the police was
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you | called when it became difficult to

manage things by themselves.

Surr M. C. CHAGLA: Madam, I
will try and see if I remember all the
questions asked.

Pror. M. B, LAL:
them, if necessary,

I can repeat

Surt M. C. CHAGLA: I think I had
mentioned to the House that the
police were asked to go away at the
ingtance of some member of the staff
or the Registrar., I am enquiring
into it and the House will not expect
me to condemn anyone unless I have
positive evidence. But I find that
there is no doubt about it that the
police, instead of going into the Court
Room, the room where the Court
meeting was being held, were asked
to go away, with the result that the
Vice-Chancellor got these injuries. I

am also told when enquiries were
made, the crowds did shout “Vice-
Chancellor Murdabad” and &also

“Prof. Hussain Zindabad” and “Prof.
Hussain our Vice-Chancellor”. 1 have
hearq these reports, but they  re-
quire confirmation.

I do not know whethar there was
any other question.

Pror. M. B. LAIL: While the
Assistant Vice-Chancellor was there
with the Vice-Chancellor till the end,
the Régistrar was nowhere to be
found near the area.

Surt M, C. CHAGLA: I have been
told that while Mr. George, the
Assistant Registrar, gallantly stood by
the Vice-Chancellor, trying to defend
him, the Registrar was not to be found
on the scene. This is also the report
that I have. But as I said, a probe is
being made, ang it is very difficult for
me to say to what extent those things

will be gsubstantiated because they
have been stated by various people
who have come and seen me. This

is the report T have got.

Surr NAFISUL HASAN (Uttar Pra-
desh): May I know whether, when
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the police was sent to the University,
any information was given to the Dis-
trict Magistrate about the police being
sent to the University? That is num-~
ber one. The second thing is whether
any step was taken to see that when
ithe police was going to deal with a
moby, a Magistrate also went along
with it. Who was the highest officer
of the police who went with the police?
One thing more I would like to ask.
When this unfortunate and deplorable
incident took place, some of the exam-
inations were on and some were aboul
to begin. What steps are being taken
by the Government to see that the
examinations are not postponed  to
such a date that the result may be
that some or most of the students may
lose a whole year in their studies?
When are the examinations expected
to be resumed?

Surr M. C, CHAGLA: Madam, I
woulg not like innocent students to
suffer. But I do not want the exami-
nations to be held unless there is a
normal atmosphere. Ag I gather {rom
the press—I have no official intima-
tion—the Pro-Vice-Chancellor has an-
nounced that the practical examina-
tions will be held on the 15th and the
written examinations on the 27th.
But I have no official intimation of
that fact.

With regard to the other question,
as far as I know, the police were sent
for and they fired in self-dcfence, no
Magistrate being there. The police
fired in self-defence. There was no
Magistrate there and the firing was not
at the instance of any Magistrate. The
police were attacked.

Surr NAFISUL HASAN: The whole
object of my putting taht question was
that the police, when they were asked
to come in, must have been informed
that there was a hostile students’ mob
and some attack was feared, Natu-
rally, when a mob has to be deall
with, firing order has to be issued by
the Magistrate and warnings have to
be given. So my question is: Who
was the highest officer of the police in
charge of that police party that went
to the University?

{ 4 MAY 1965 ]
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I have no
I do not think it is men-
They started throwing
It does not mention how the
police arrived. Considering the seri-
ousness of the situation an additional
force had been rushed to Aligarh. It

does not mention how the police ar-
rived.

Snrr NAFISUL HASAN: Is it not
a fact that the District Magistrate got
information about the incident some
2 or 3 hours after it had taken place?

Surr M. C. CHAGLA: 1 have no
information in the official report which
I have got from the U.P. Government
so far, It is only a provisional report.
It does not mention how the police
was sent for or how it went {o the

scene or who asked the police to
there.

go
Only it is mentioned that some

members of the staff called for the
police.

Sur1 C. D. PANDE (Uttar Pradesh):
Madam, this indeed, is a deplorable
chapter in the history of Aligarh. It
was known to the public and to the
House for a long time that there were
communal and subversive elements.

Seri  DAHYABHAI V. PATEL

(Gujarat); Are you going to make a
speech?

Surr P. K. KUMARAN

(Andhra
Pradesh): The question.

Surr C. D, PANDE: Why are you

objecting? I hope you are not suber-
sive.
Smr1 DAHYABHAY V. PATEL

On a point of order, Madam. Is the
hon. Member going to make a speech
now? He starts with a big preface.

Surr C. D. PANDE: I am making
a preface with a view to making a
request. I know this is a serious affair
and many hon. Members want to have
a debate on it, so that the whole mat-
ter can be brought to light. We know
for certain that the Vice-Chancellor,
Ali Yawar Jung, is one of the most

l
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distinguished diplomats and I had the
privilege of knowing him personally.
Surt  DAHYABHA] V. PATEL
What is your question?

Surt C, D. PANDE: When putting
the question, I will make out the back-
ground and then put the question.

AN Hon. MEMBER: Like Mr. Bhu-
pesh Gupta?

SHRr C. D. PANDE: The record of
a man of that standing was being
questioned and vilified by the commu-
nal organisations and they were ask-
ing, “Were you against the Razakars?”
when he had distinguished himself in
the service of Osmania University. The
communal elements were up against
him and were making a grounq or
grouse and an atmosphere was created
against him and the students approach-
ed him and began to beat him, asking
him “Do you recent, resile from your
position?” And he said, “No, I will not
resile”. In such a situation, I think,
the whole atmosphere of Aligarh Uni-
versity has to be put right and looked
into. Therefore, I request that we
may have a discussion on this subject
for half-an-hour.

Surt AKBAR ALI KHAN (Andhra
Pradesh): Madam, we also  support
the suggestion that on this question
we should have a debate,

Tue DEPUTY CHAIRMAN: Mr.
Chagla, have you got anything to
say?

Surt M. C. CHAGLA: I think,
Mr. Pande has endorsed and echoed
every sentiment which I have already
expressed that this was a communal
element which had the object of
murdering the Vice-Chancellor and
we are determined to eliminate this
element. But I do not see what pur-
pose will be served by having a half-
an-hour debate when an enquiry is
going on. I can give the assurance
that I will do everything possible in
the circumstances,

[ RAJYA SABHA ]
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SHrt M. C, CHAGLA: Madam, 1
do not know whether the Vice-
Chancellor is a Shia or a Sunni but
I know that he is a good Indian na-
tional. I do not understand the caste
and creed labels that we attach to
ourselves.

+ [ ] Hindi transliteration.
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As regards the second question about
the ambulance and others, the whole
thing has been made clear as to how
he was rescued and how he was taken
to the hospita’. 1 do not want to
worry the House with the details of
this terrible incident that took place
there,

THE DEPUTY CHAIRMAN: That is
enough. We have had enough.
Papers to be laid on the Table.

Surr BHUPESH GUPTA: One ques-
tion, Madam,

Surr AKBAR ALI KHAN: T request
the Minister to convey the greetings
of this House to the Vice-Chancellor
and our good wishes for his speedy
recovery.

Sarr BHUPESH GUPTA: I wanted
to ask a question. You said you would
call me.

-

PAPERS LAID ON THE TABLE

AnNUAL RerorT (1963-64) OF THE
InpiaN StaTistican  INsTiTUTE, CaAL-
CUTTA, AND RELATED PAPERS

Tae MINISTER or EDUCATION
(Sur1 M. C. CracrA):  On behalf of
Shri Lal Bahadur, I beg to lay on the
Table a copy of the Thirty-second
Annual Report and Accounts of the
Indian Statistical Institute Calcutta,
for the year 1963-64, together with the
Auditors’ Report on the  Accounts.
[Placed in Library. See No. LT-4272/
85].

I. RESOLUTION RE, WAGE BOARD FOR
Heavy CHEMICALS AND FERTILISERS
INDUSTRIES

II. RESOLUTION RE. RECOMMENDATIONS
MADE BY WAGE BOARD FOR PORT AND
DOCK WORKERS AT MAJOR PORTS, FOR
GRANT OF INTERIM RELIEF

Tug DEPUTY MINISTER 1IN THE
MINISTRY or LABOUR anxp EM-
PLOYMENT (Surr RaTanraL KisHORI-
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LAL Mawviva): Madam, I beg to lay op
the Table a copy each of the following
Resolulions: —

(i) Resolution No. WB-12(1)/64,
dateq the 3rd April, 1965, set-
ting up a Wage Board for the
Heavy Chemicals and Fertili-
lizer industries. [Placed in

Library. See No. LT-4143/
65].
(ii) Resolution No, WB-21(13)/

65, dated the 27th April, 1965,
regarding  recommendations
made by the Wage Boarg for
port and dock workers at
major ports, for grant of in-
terim relief. [Placed in Lib-
rary. See No. LT-4300/65].

NOTIFICATIONS UNDER THE Navy AcT,
1957

Surt RATANLAL  KISHORILAL
MALVIYA: Madam, op behalf of Dr.
D. S. Raju, I also beg to lay on the
Table a copy each of the following
Notifications of the Ministry of De-
fence; —

(i) Notification S.R.0. No. 2E,
dated the 6th February, 1965,
publishing the Navy Disci-
pline and Miscellaneous Provi-
sions Regulations, 1965, under
section 185 of the Navy Act,
1957.

(i1) Notification S.R.O. No. A4F,
dated the 2nd April, 19635,
publishing corrigenda to the
Government Nolification men-
tioned at item (i) above.

[Placed in Library. See No. LT-
4275/65 for (i) and (ii).].

EIGHTH REPORT OF THE COM-
MITTEE ON PUBLIC UNDERTAK-
INGS

Sart M. GOVINDA REDDY (My-
sore): Madam, I beg to lay on the
Table a copy of the Eighth Report of



